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(Motn.)

MR. CHAIRMAN: I am afraid, it is
for the hon. Minister of Parliamentazy
Affairs.

SHRI S. B. CHAVAN : The same
point was posed to the House. It was
decided that the discussion of the Plan
will be over by 7 O'Clock today.

MR. CHAIRMAN: How much time
do you propose to take? When would
you like to speak?

SHRI S. B. CHAVAN: I would be
taking about forty minutes.

MR. CHAIRMAN: As per calcalation
20 minutes wili be at the disposal of
%he House for discussion of the Plan.
Quite a few speakers are there—Shri
Ram Vilas Paswan Shri Yadav, Shri
Roy, are from the Opposition. There
is a long list of speakers from the Con-
gress side.

DR. KARAN SINGH: (Udhampur):
We can have Half-an-Hour discussion
now because the hon. Minister for
External Affairs is also there. It will
give a little change from planning.
Then after that discussion on Plann-
ing can be resumed. The hon. Minis-
ter can perhaps extend his stay from
7 p.m. to 7.30 p.m. In this way it can
be finished today.

o (wmEaR) L. A P & & e
SHRI SUNIL MAITRA: In the
Business Advisory Committee it was

stated that the House would not sit
beyond 7 p.m. (Interruptions)
MR. CHAIRMAN: I think let Dr.

Karan Singh start with Half-an-Hour
discussion.

Dr. Karan Singh, you should be
very brief as it is Half-an-Hour dis-
cussion only.

e .

17.33 hrs.
HALF-AN-HOUR DISCUSSION

EXCLUSION OF OCCUPIED AREAS OF
JAMMU & KASHMIR FROM THE MAV
PUBLISHED IN INDIAN GOVERNMENT AD-
VERTISEMENT, '

DR. KARAN SINGH (Udhampur):
Mr. Chairman  Sir, [ have raised this
Half-an-Hour discussion on the basis
of certain repiies given to Starred
Question No. 174 relating to inaccurate
maps published in the Government of
India advertisement showing only part
of Jammu and Kashmir as Indian
territory. This betrays the continuing
carelessness on behalf of the Govern-
ment agencies. I recall in fact, lonking
through some of the records as far
back as 1970, I had to answer a similar
question in the Rajya Sabha. because
Air India at that time was responsible
for the map which was inaccurate.
Although at that time some directions
were issued, it seems that they are
not being really followed as forcefully
as they should. There are lot of publi-
cations that show Kashmir either as
a disputed area or as divided. I have
with me Arabic, the Islamic Workl
Review. I do not know whether the
hon. Minister has seen it or nct. It
has very clearly shown Kashmir as
separate from India as well as from
Pakistan,

On this limited issue, with 1egard to
the maps, I would suggest.

(a) fresh directions be issued from
the Ministry of External Affairs to all
Government Departments and agen-
cies to ensure that there ig no inaccu-
racy in the maps;

(l_a) where such maps come to their
notice published by non-Government
agencies Indian or  foreign—they
should immediately seek rectification.

But. Sir, this question of the maps
does highlight an uncomfortable fact.
For the last 35 years—1947 and then
from 1962 vast areas of the State of
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Jammu and Kashmir which wre legal-
ly and Constitutionaliy part of India
are, in fact, under adverse occupation.
I do not want to go into figures, but
the original State of Jammu and
Kashmir when it acceded w as just
over 84000 sq. miles, my hunch s
that almost 50 per cent of the terrilo-
ry today is not under our occupation.
That speaks about the size of the prob-
lem. This is a stark fact and the coun-
tries concerned can only say that they
are potraying the actual control. But
we must be very clear. During her
recent successful visit to the U.S.A.
it was reported in the papers that the
Prime Minister was asked at a dinner
what she ‘thought of the Kashmir pro-
blem, and she said that she did not
see any problem. It was a good reply
and there was lot of laughter ani the
questioner was duly ‘confounded. But
the fact of the matter is, surely there
is a problem, because we have the
legal and Constitutional right over
the entire State. I do not have to go
into the historical background. You
are well aware of how the State was
built up; how my ancestors built it
and ruled it for over 100 years, my
father signed the Instrument of Ac-
cession, I was Governor for 18 years
in different capacities and Thazave
represented the State for 15 years
here in the House. I know ‘he histo-
rical backward probably as well if not
tetter than anybody else. I do {feel
that this is a question which cannot
simply be allowed to rest where it is.
It is a question which does involve
fhe national interest and I think, a
stage has come when the matter
should be taken up at the appropriatc
time and in the appropriate forum.

Now, President Zia of Pakistan pas-
sed through Delhi very recently., Some
statements were made after his visit.
It is a positive development. I wel-
come it because my own view is thaf
an honourable settlement with Pakis-
tan and with China is in the nztionsl
interest and in the interest of the
people of the State. We would also
welcome that. There is not much de-
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tails in the press, but it does appear
that the basic issues and the basic
differences were not really discussed—
Jammu and Kashmir issue, for exam-
ple. There were reports earlier that
the President Zia having said that he
had a solution up his sleeve. Probably,
it is still up his sleeve. He is not in
Indonesia. Now whether thaf solution
came out of his sleeve or not? Proba-
biy, we would like to know something
more about this.

There has been an announcement
of the setting up of a Joint Commis-
sion‘ meeting of the officials and the
second summit meeting in March. And
this shows that the situation has become
unfrozen and that a stage wiil now
be reached when these substantive is-

“sues can be discussed. 1 would like to

know frem the hon. Minister whether
during the subsequent meetings, this
Jammu and Kashmir issue will be
raised and whether a genuine attempt
will be made to solve it. I would like
to know whether legal and Tonstitu-
tional facts will be put forward in
negotiation to establish our claim,
Because, I must point out and I would
ask the hon. Minister to bear with me
here, it id not merely a theoritical
problem,

In the present situation, we are get-
ting the worst of all possible worlds.
Firstly, thousands of sq. miles of ter-
ritory which we consider to be ours,
which became part of Indian territo-
ry when the instrument of accession
was signed, are not, in fact, in our
possession.

Secondly, we are not getting com-
mensurate political advantage of a
settlement. If you have some settle-
ment and you get a very big advan-
tage in terms of public opinion, in
terms of international lessening of
tension and so on, one might take it
as all right. We are not getting any
advantage. It is a casus beli. g cause
of war which can be activated at
any time by our opponents when it
suits their fancy. because it js always
there and whenever it suits them, they
can turn up the pressure and we are
constantly on the defensive. All the
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time, we find ourselves jn a position
where we have got to react to the
steps which are taken by other coun-
tries.

L] .

Thirdly, the people of Jammu and
Kashmir are suffering. I will point out
-one thing. It is an interesting fact. The
refugees from Pakistan occupied
Kashmir have not to this day bteen
treated on par with the refugees from
partitioned Punjabi because we say,
“That is our territory. Therefore, we
cannot treat you as refugees.” Sn, in
effect, what is happening is, because of
our weakness or our inability 1o get
those territories back, we are victimi-
sing lakhs of people who became re-
fugees. You are aware that when the
partition took place, in Punjab, lakhs
of people came. Similarly, when the
invastion was launched in Jammu and
Kashmir, lakhs of people became re-
fugees. They are today in Delhi and
in other parts of the country., Their
claims have not been registered and
their compensation has not been paid
on the same basis. It is a very curious
situation. You c¢annot victimise re-
fugees just because you are unable tn
fulfil establish your rightful claim. So,
this is the situation where the people
of the State of Jammu and Kashmir
are, in fact, suffering.

Another point which is very often
overlooked is that the democratic
rights of the people living in POK are
totally trampled upon. The people in
our part of the State have time and
again had opportunities for elections
to fulfil their democratic rights. But
about the peopl® in POK who &ccor-
ding to our Constitution are supposed
to be part of our territory, their rights
are totally trampled upon., They rever
had a single election in POK. They
never had an opportunity te cxpress
their views on any matter, even in
regard to the form of Government.
They are governed entirely from Isla-
mabad.

So, the point that I am making is
this. The question of maps is really
just one aspect of it. The guestion of
refugees is another. But the broader
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question is that this unsatisfactory
situation has now subsistedq for 35
years and we have made wast sacri-
fices for Jammu and Kashmir. Not
only the armed forces from a'l over
the country, from every State, but

‘the people living in’the State have

constantly made sacrifices.

May I remind the House that even in
the great and historic victory of Bang-
ladesh which goes down in history as
the greatest victory "India has ever
achieved—it is said that Bahabharata
took 18 days whereas Bangladesh took
only 14 days; it was a great and grand
victory—even in that victory, 20,000
people from the Chhamb area of the
Jammu region were displaced ond to-
day they are living as refugees. Whel-
her we win a war or lose a war, it
seems that the people of Jammu and
Kashmir are the ones who constantly
suffer. Therefore, this is an important
point that I am making. K

Surely a stage has now come when
the Government of India could take
a comprehensive, a political, strategic
and defence view of this whole matter
and make a real effort to resolve this
question through negotiations with
Pakistan and with China while main-
taining full defence preparednesg be-
cause, as I said, it is a dangerous situ-
ation. Anyone of these countries can
escalate tension at any fime. But
while maintaining full defence prepa-
redness, I think, as a nation now we
are strong and mature enough to
move in an honourable way towards
what the Simla Agreement called “a
final settlement of Jammu and Kash-
mir."" Therefore, T would like to take
this opportunity to request the hon
Minister to make a comprehensive
statement on this issue so that the
national interest and the welfare of
the people wf Jammu and Kashmir
are fully safeguarded.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAQ): Sir, there is no more compre-
hensive statement that ;1 would make
which the Hon. Member has not made

.
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himself, There are no two opinions
on the matter. A large portion of India
is under the occupation of Pakistan.
The occupation is illegal. Flowing

from this occupation are several com-.

plications and difficulties whch we,
the people of India and the people of
Kashmir in particular, are faciag.

Now. the guestion is, as Dr. Karan
Singh pointed out, that we have to get
this settlement in a particular f{rame-
work. The framework is of the Simla
Agreement. and no other. We have
to choose the appropriate forum and
the appropriate time, as he pointed
out, The appropriate forum is hilate-
ral and no other. The appropriate
time, however, one could have ona's
oipnions but, I am not sure that
during the last several years there
has been any time which could have
been_ called an appropriate time.

We know that this matter has been
raised incessantly on wrong forums by
the Government of Pakistan. We have
been telling them time and agamn that
this does not help in the final settle-
ment which we have to arrive at under
the Simla Agreement. They have not
stopped raising the issue. Nor have
they created the necessary atmosphere
for this matter to be taken up hilate-
rally and a final settlement being ar-
rived at. This is what it is all about.
we are coming back to the same point
that we have to settle these matters
under the Simla Agreement. On se.e-
ral fronts, there has been forward
movement since the time of *he Simla
Agreement. This is well-known. We
have been making constant ¢fforts.
There has been some response, halting
on certain matters, less halting on
certain other matters and . no progress
at all on certain matters like Kash-
mir. Now this is a mixed situation wa
have to live with and from this we
have to find a way to move forward.

The recent visit of the Presi-
dent of Pakistan was very brief but it
is signifizant in the sense that at the
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highest level, on both sides, the desite
to maintain contacts has been reitera-
ted. This is how I look at it. It was
not meant to clinch matters because
no matter which under discussion, has,
as yet tp reach the Summit level. They
are under discussion at the level «f

. the Foreign Secretaries.

The Joint Commission idea was ad-
umbrated when Mr. Aga Sahi visited
India in January and it was accep-
ted in principle. Later, we sent a
draft of the agreement on the Joint
Commission. We were waiting for res-
ponse from Pakistan accepting the
draft. Naturally, it took some time
for them to examine all the aspects.
It so happened that when President
Zia came hese, we reminded ‘him
and there and then a decision was
taken that the Joint Commission could
go ahead, that we .gould go ahead
with the modalities in regard to the
Joint Commission. Now this is & for-
wa® step because not only Kashmir
but there are other matters which
are ,,......

DR. KARAN SINGH: Jammu ani

Kashmir.

SHRI P. V. NARASIMHA RAO: I
stand corrected. Jammu and ¥askmir.
There are other matters, several other
matters, . ..

PROF. MADHU DANDAVATE
(Rajapur): ‘Jammu’ must come frst,

SHRI P, V. NARASIMHA RAO:
Yes;, ‘Jammu’' must come first—J)am-
mu & Kashmir.

-

As 1 said, there are many other
matters on which it is desirable {o have
normalisation and also strengthening
of ties. This has been happening in-
termittently, slowly and in a hapha-
zard manner because there is no single
agency to oversee what is happening
in each of these fields. So we felt that
the Joint Commisston would ne very
useful in this. We have also decided
the dates on which these discussions
will be continued at the Foreign Sec-
retaries’ level; that will be some time
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next month, in the third or fourtn
week of next month. So, considering
the very short duration of the visit
~and the fact that there was no inten-
tion of clinching any of these issues
on this visit, the House will agre= that
what hag been agreed upon, what hzs
been achieved, is really useful. And
there will be another summit meaeting
at the time of the Non-Aligned. Summit.
It is not generally easy to find time
when more than 90 Heads of Govern-
ment/Heads of State are likely to be
here. Even so, both the Heads of Gov-
ernment have decided that they wiil
meet again during the Non-Aligned
Summit.

I agree entirely, that this is rot a
theoretical probiem, this is a human
problem, this is a pofitical problemnt.
But the point is that we do not agree
that there is any dispute. It is only
a question of Pakistan sitting pretty
illegally on territory which belongs to
India. So, we do not call it a dispute.
I am not splitting hairs. But this is
the position which we have taken, and
this is the right position to take. No
one has the right, or had the right at
any time, to cut Jammu § Kashmir
into two. Jammu & Kashmir was
Jammu & Kashmir. So it remained
with India and it continues to remain
in India; The mere fact that for the
longest period—I know the wveriod is
unconscionably long for any other
country tp be allowed to be in illegal
occupation of our territory but....

g miter ey (79w OX aTE &
TEY, WTIE @ &M Fgr oy ar A=
AR

SHR]I P. V. NARASIMHA RAO: So
the facts are known, the background
is known, what efforts have been made
from time to time is also known. We
have not been halting in getting the
final settlement, but the point is that
it requires two to come to a settle-
ment; there cannot be a unilateral
settlement. Therefore, while agreeing
with the spirit of Dr. Karan Singh's
statement, I would like to tell him and
the House that we are on the right
track, we hope. So far as orepared-
ness is concerned, there is no ques-
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tion of relenting on that; that is thece-
and that will continue to be there. In
this context we need not go into de-
taiis. But I would like to assure the
House that we are very consciously
trying to prepare the ground for creat-
ing a situation wherein the final sef-
tlement according to the Simla Agree-
ment becomes possible, we are :ble to
take it up, we are able to discuss it,
we are able to arrive at the final set-
tlement. Otherwise, if the atmosphere
is not congenial, any step could be-
come counter-productive.

It is true that Gen. Zia, before com-
ing here, gave the impression that he
had something in view.

17.55 hrs.
[MR. DErUTY SPEAKER in the Chair],.

For various reasons which it is not
possible for us to unravel at this’
moment, this did not come off. We
need not be unduly disappointed about
this. He might have his own reasons
for not coming out with it when he
came here. But if we are thopeful
that there is something which he has
in his mind, naturally at the proper
time, at the appropriate time, it will
have to be discussed. So we are pre-
paring for that time, we are waiting
and also preparing for that time and
we hope that this visit will pave th2
way for creating an atmosphere when
this question can be taken up between
the twp countries.

DR. KARAN SINGH: Meanwhile on
the refugees, what have you to say?

SHRI P. V. NARASIMHA RAO: I
would like to say simply that we should
not really call them refugees. By what-
ever name we may call them, we shoull
not have called them refugees necause
that would not be a correct descrip-
tion. It is not treating them on par
with the refugees from Punjab or {rom
Sind or from other areas. I have no
details with regard to the matter in
which they need assistance. But I am
prepared to have the details from DOr.
Karan Singh. We will go into it and
see what could be done but I repeat—
let us not call them refugees.
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MR. DEPUTY SPEAKER: Now Shci
R. L. P. Verma.. . This is half-an-hour
discussion. Half an hour is already
over.. .1f you want I can close it anc

-take up the Plan discussion.
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MR. DEPUTY SPEAKER: Please stick
to the subject. The subject is: ‘Exclu-
sion of occupied areas of Jammu an‘
Kashmir from the map published in
Indian Government advertisement.
This is not a general discussion; this
is half-an-hour discussion. Everything
you are going on repeating and you vsill
not get any reply from the Minister.
Please stick to the subject. Concentrate
on that. Please come to the subject.
No discussion on everything.

Every thing is not discussed.

=t e g awi: aizfem au-
THa i W e # gt

A
IEE WY &1 AR F1 W 0w AR
AR TATT 16 O @ gedicanz faar
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TqE T siTw o Fowm
T TAHT, WE OIx IO B
TR & qGA A=Ay A OE, 3

18 hrs.

THQ I, ww gAA IEm Pawmy
faiy yemz Poar, ¥TE TIET w1 WA
yie'w P v, 77 9w Az wme
e 7 faw fam e, 2y o quwer
90 | @WT, qET & sorl &7 fowst
frwgsy, wowmdY' @r war, Fowet wa-
I & Ftye § afwg Peay war, o
frwet a7, I9=T wftas Py &
MY G HAqT W7 Fwere A T g
%, I Pear & INA FT FEW I
7N ot Fogr T @wes &1 F@AX
A I FE BT |

SHRI P. V. NARASIMHA RAO: This
discussion has arisen out of an unswer
to a question.

MR. DEPUTY SPEAKER: The other
members will also put one guestion
each and finally you will reply.

Mr. Shastri. You must puyt only one
question,

SHRI RAMAVATAR SHASTRI
(Patna): Please do not disturb me,
Sir,
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MR. DEPUTY SPEAKER: 1 will be
disturbing you if you do not follow
the rules. But, I won't disturb you if
you follow the rules.

W TETEATT WO (v2AT) ¢ IaTemsy
N, = @iy & T W oAty 2
A ST Rt FATC % W whwer s
Y &, ag ft @ e e WY
W | W AT § gard dfear we
1 fwem aur afue s wEE
& TS gWE TAM 9ET g Wit g
awr afE=itt & 7 g, afer
ag it W gwT AT I 0 FEET
TR AW W ST I wfgE | ag
AT T & gufag ot A g ot P
awr @iT s fawvw moo&t (00
T F 24 fT Ix Tad AT § AT
F it aw W= Tt g g 0 wbEw
&9 TuTy STAY ®T AW A TES U A<
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T F 3T, GIEE TRAT I A
® waw T Fu fewmiv g, w ogw
AT I g

SHRI P. NAMGYAL rose, ...

MR. DEPUTY-SPEAKER: You will
not be permitted. Please follow the
rules. Your name is not here,

SHRI P. NAMGYAL: I have some
points for clarification . ..

MR. DEPUTY-SPEAKER: You write
to the Minister if you have any point.
1 am not permitting you.

st aeq aroaw wfaar (Is) 0 gar-
Y WETAW, B9 W YW ® YT FT

TH F gy fawre §%  yetwd
gTa & o I9E W TeY FraT &, warer
ETa § T I+t FaeY & agaw M@t
Ht ITehr g7 ST AT A g1 HE O
T E? Ay w%T wgEY AW g WY
I T F e ¥ PE@ g
ITHET I @ae Paew @ Feer ww
IFA T | W TE wES BT T
e & s Tfga
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SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum): Sir, while
taking part in this Half-an- Hour dis-
cussion and seeking some clarificalions
my memory goes to the great speech

«delivered by late Shri V. K. Krishna
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Menon in the United Nations posing
our problem most ably and may 1 ex-
press my homage to his memory. Sir,
as we are all aware this question
is one of vital importance as far as
we are concerned. Today's discussion
has arisen out of the answer given to
question No. 174 regarding exclusion
of occupied areas of Jammu and Kash-
mir from the map published in an
Indian Government advertisement. I
think this is not a new matter,

Sir, similar instances have taken
place previously also. Even this Lo«
Sabha discussed this issue, I think, in
March, 1968, through a Half-an-hour
discussion regarding pulication of a
map excluding areas of Jammu and
Kashmir from the map of India. At
that time the then Home Minister Mr.
Chavan told the Lox Sabha that any-
body intentionally publishing any un-
authorised map of India would be rrc-
secuted. May 1 ask this question? Even
though it may be relating to the Hon:e
Ministry, may I ask the External
Allairs Minister, whether he is in th2
knowledge of things whether anybody
has published any such map inten-
tionady and whether such a person has
been prosecuted or not? Eimilarly,
Sir, as we all know, when Dr. i{aran
Singh was himself a Minister for Ciwvil
Aviation, a lapse had taken place Air
India had published a map in which
certain portions ot Kashmir had teen
exciuded from the map of India. Thot
was a lapse. So,  this is something
which is being repeated almost. May I
konw whether the Government of Tndia
is having any concrete programme to
avoid such lapses in future? While re-
plying to the question on that day the
Minister of State for External Affairs
told the House that we have already
sent our protest to those who have
published the incorrect map. Now, what
is the result of that protest? As far as
the whole question is concerned, the
Minister has told us: ‘We see the hila-
teral discussion as a forum to gettle the
issue’, Even though he agreed that this
issue has not teen discussed day be-
fore yesterday while the heads of Gov-
ernments of India and Pakistan the
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President of Pakistan and Indian
Prime Minister met for gome time, yet
he told us that it may be discussed
during the coming non-aligned sum-
mit meeting. I ask him through you,
Mr. Deputy Speaker, can he assure the
House that the Kashmir question will
be discussed during that Non-aligned
*summit between India and Pakistan?
Can the Government of India assure
the House that this question cun be
solved. and the poblems of the people
of India, who happen to be in occupied
area of Kashmir will be solved and
they will be able to perform all the
rights of Indian citizens in future”
Can this issue be solved by such lLiia-
teral discussion? If not what is the
alternative before the Government of
India? These are my question.

SHRI P. V. NARASIMHA RAO: Sir
let me first refer to the point raised
in regard to the Map in the 'Scientific
American’. In an issue of Scientific
American of November, an apology
has been published. I will not read it
in detail. He has given the back
ground, saying on such and such issue
this had been done it does not {ally
with the official position. the map was
not shown to the organisation that
sronsored this and the whole thing

was unintentional, this unintentional

discrepancy is regretted, Now, that
has been the practice always, This has
been the patiern always, It is true
that Mr, Chavan at one point of time
said that if anybody intentionally
publishes any incorreet ma>. the per-
son responsible for that will be prose-
cuted,

Now, every time we have drawn the
attention of any wrong map to the
publishers, they have come back with
an apology. This is significant, aot just
because it has been so, but the signi-
ficance lies in the fact that those who
are publishing these maps—whatever
their motives, we need not go into that
are coming back with an apology when
we protest to them, which means that
tkley agree that they have done some-
thing which they ought not to have
done, This is the significance in this.

India advts. ((HAH Dis.)

PROF. MADHU DANDAVATE: The
apology was like an apology given for
breach of privilege.

SHRI P. V. NARASIMHA RAO: It
is not an apology for breach of privi-
lege. It is an apology which =menates
from the fact that whatever the moti-
vations in making these publications,
when they are exposed, they cannot
defend their action. This is the real
significance of it and I would like the
House to appreciate it. (Interruptions)

SHRI K. T. KOSALRAM (Tiruchan-
dur): When it came to your nulice
what action did you take? (Interrup-
tions)

SHRI P. V. NARASIMHA RAO: 1
am trying to place before the House
an aspect which is very important;
politically all kinds of maps ore pub-
lished by all kinds of people. (Inter-
ruptions). We as a sovereign nation
know where our borders lie, We
know where our territory is. The
mere publication of a wrong map
somewhere by whose even it may be,
does not alter the position. We stick
to our stand and we shall continue
to stick to our stand. Wherever such
wrong maps come—it is another mat-
ter—we bring them to their notice
and see that they publish an apology.

On the line of control, the wording
of the Simla Agreement is very clear.

“In Jammu and Kashmir, ‘he line
of control resulting from the ¢=2ase
fire of December 17, 1971, shall be
respected by both sides without pre-
judice to the recognised position of
either side.”

Now, we have said that the line of
control is not going to be the perma-
nent border between the two count-
ries. That is not our view at all. Zhat
is not our stand. As I have just stated
no one has given anyone the right to
cut the Stale of Jammu & Kashmir
into two. The mere fact that someone
is illegally in occupation of a portion
of the State, a portion of Indian terri-
tory does not really give any justifi-
cation or any title, So. we are quite
clear on that. If the Chief Minister of
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Jammu §& Kashmir has made a state-
ment, we have only to say that that is
not our stand, It is at wvariance
with our stand. From the other side,
a contradication has already <ome.
Now, therefore, I would not like to
add anything more to this. He has
made a statement. We have noted it.
We are quite clear on what we stand
for and there the matter should rest.

18.19 phrs.

MOTION RE, SIXTH FIVE YEARS
PLAN—Contd_

MR. DEPUTY-SPEAKER: Now, we
take up the discussion on the Sixth
Five Year Plan. There are about ¢ or
7 Members who want to participate
in the discussion. I think we have gct
to complete this discussion today.

SHRI D. P. YADAV: No, Sir. We
can continue this tomorrow.

MR. DEPUTY-SPEAKER: We h:d
already postponed it yesterday till
today. All the Members whose names
are here with me will be given a
chance to speak.

SHRI RAMAVATAR SHASTRI. We
have aiready decided that we should
sit till 7 O'clock. So, we can nostpone
the discussion,

MR. DEPUTY-SPEAKER: There are
very important discussions for tnmor-
row like the Reports of the Union

blic ‘'Service Commission, etc.
Therefore, now each speaker shall
not take more than ten minutes. Now,
I call upon Mr. Kosalram to take the
floor, The Minister will reply to the
debate afterwards.

SHRI K. T. KOSALRAM (Tiruchen-
dur): Mr. Deputy-Speaker, Sir, I rise
to support the motion moved by my
friend, the Minister of Planning. A
number of hon. Members from the op-
position have taken part in this debate
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and have mrade constructive criti-
cism of the Sixth Plan. In fact, some
of them gave very good suggestions
which must be welcomed. My friend,
Shri Satish Agarwal gave gome very
concrete suggestions and 1 congratu-
late him for that, But unfortunately.
our friend, Chaudhary Charan Singh,
the Lok Dal leader, spoke a few
words and then left the House saying
that there was no quorum. In fact
there was quorum in the House at
that time. A number of Members be-
longing to the ruling party and the op-
position were there, [t was very very
wrong on his part; he could have
walked out, but he should not have
talked like that. He said that there
was no gquorum in the House. It was
very wrong on the part of Chaudhary
Charan Singh, a former Prime Minis-
ter of this country. He made a very
irresponsible statement and walked
out,

Then, an hon. Member belonging to
CPM also criticised the Plan. 1 can
quite understand his criticising the
6th Plan  but he categorially called the
6th Plan as the ‘dead’ Plan. This was
an uncalled for accusation. You can-
not call the 6th Plan as a ‘dead’ Plun.
That was very wrong on his part to
do that.

Even though 1 belong to the rul-
ing party. I have certain points of
criticism about the subject under
discussion, The rate of industrial
growth has been brought down in
the annual plan to 4.5 per cent,
though in the 6th Plan it has been
pegged at 5.2 per cent. I demand that
there should be no variation in the
Annual Plans so far as the basic
criteria of economic development are
concerned,

Now, I would like to confine my-
self to a few relevant 'points con-
cerning my State, I request the hon.
Planning Minister that in the An-
nual Plan for 1983-84 more funds
should be allotted for Karur-Dindi-
gul-Tuticorin-Tirunelveli broadga-
uge line, which is vital for the eco-
nomic development of this chronic



